

A BRIEF INTRODUCTION:-

I am a Practicing Advocate in the Courts located within Delhi NCR, enrolled with the Bar Council of Delhi since 2007 with membership of Supreme Court Bar Association (SCBA). I have completed my Master of Business Laws (MBL) from National Law School of India University (NLSIU), Bangalore in the year 2009, with major in Business Laws subsequent to my L.L.B in the year 2007 from the Central University of Allahabad. 
I am having around 12 years of work experience in the field of drafting, effective pleadings, legal due diligence of Property towards securing loan, reviewing, vetting, documentation, legal advisory, arbitration, Intellectual Property issues, litigation advisory, liaison with government officials, legal due diligence, Consumer Forum matters in addition to my Corporate exposure with esteemed Organizations such as Bharat Financial Inclusion Limited (Previously known as SKS Microfinance Ltd), an only BSE/NSE Listed Microfinance Company. Thereafter I was associated with Renewable Energy Sector manufacturing Company viz PowerWind Ltd and with Educomp Solutions Ltd (India’s largest and only BSE/NSE Listed Education Company). Further, given the effective handling of legal issues, I have been awarded with Certificate of Appreciation from SKS Microfinance Ltd and Leadership Award, 2015 for extraordinary performance from Educomp Solution Ltd.
You can look up to me for legal / judicial remedies, Para-legal, enforcement and alternative dispute resolution based remedies with assurance of the best of services at all point of times.  
I thank you for sparing your valuable time to go through the contents of this email and look forward to the proposed empanelment with your esteemed organization.
Followed herein is my profile for your kind consideration.
Regards,
Nitesh Kumar (Advocate)
M- +91- 8527867252; 7011615428





A Brief on Corporate Exposure 
I was associated with Bharat Financial Inclusion Ltd (Previously known as SKS Microfinance Ltd) in the capacity of Manager- Legal (Crisis Management Team) from 2007 to January 2013 with a versatile exposure of handling field related legal issues and handling the complicated situations arising from time to time for 17 states mainly Rajasthan, Haryana, Uttar Pradesh, Delhi NCR, Madhya Pradesh, Chattisgarh, Bihar, Orissa, West Bengal, Jharkhand, Maharashtra, Karnataka, Andhra Pradesh, Gujarat. Thereafter with Powerwind Ltd and finally with Educomp Solutions Ltd as a Corporate Counsel. At the outset, following were the main stress area:- 

Bharat Financial Inclusion Ltd (Previously known as SKS Microfinance Ltd):

· Initiated legal actions against the delinquent staffs, defaulters or external parties.
· Data base of legal cases, their supervision and closure PAN India. 
· Extensive exposure of handling cross-functional teams of legal professionals; successfully handled responsibilities as Heading a team of 24 members on legal issues PAN India.
· To monitor and supervise the legal issues on behalf of the company and liaise with different hierarchy of law enforcement/administrative agencies viz SHO to DGP (Police Department), Collector/District Magistrate, SDM’s etc.
· Drafting, reviewing and vetting of the legal documents/agreements.
· Compliances of RBI Circular on frauds, best recovery practices.
· Inspect legal & commercial documents viz. contracts, agreements, legal notices, deeds, written statements, appeals, case papers, affidavits, counters etc. for the legal proceedings.
· Draft various agreements, petition, rejoinders, lease agreements, confidentiality agreements, Memorandum of Understanding, exemption letters from Money Lending Act, loan agreements, Indemnity bonds cum guarantee, Purchase Agreement, Service agreements etc.
· Carry out legal due diligence on behalf of organization, conduct investigation on various matters involving diverse provisions of law and liaise with external lawyers/Counsels.
· Effectively drafted legal notices and issued to the defaulters, fraudulent employees and other external delinquent parties on behalf of the organization.
· To initiate proceedings U/s 138 of Negotiable Instrument Acts, Money Suits, Lok Adalat Proceeding, Execution of decree/awards and Cases under Consumer Protection Act, 1986. 
· Advising the senior management on the various legal aspects of operational issues.
· Effectively handled employees Union issues in branch offices, repayment issues or problems created by employees, Goons, local politicians, government bodies etc.
· Pro-actively carried out and extended cooperation to the legal due diligence of cases before external auditors viz Amarchand Mangaldas, E & Y and Reserve Bank of India (RBI).
· Played a pivotal role in helping the company in matters related to Shops and establishment Act and taking Interim orders in the pending cases as per the requirements.
· Spearheaded handling of frivolous cases against employees on ground of Abetment to suicide, harassment by delinquent elements of society at the time of “Andhra Pradesh Microfinance Crisis” pursuant to the stringent norms of the A.P. Microfinance Institution Act, in addition to other similar bottlenecks in other operational regions of the organization. 
· To identify and appoint Advisors mainly Retd. IAS/IPS Officers to extend their support in resolving field/operational issues.

PowerWind Ltd (A Renewable Energy Organization):

· Drafting and negotiating technology licenses and other commercial agreement viz., agreement with Subsidiaries, contracts of purchase / sale of goods & services, Business Development agreements, MoU, Sponsorship agreements, Non-Disclosure agreements, Software Licence Agreement, Service Agreements etc.
· Legal compliance under Factories Act and Shops & Establishment Act.
· Documentation for appointment of distributors/vendors/partners in India and overseeing legal issues related to the distributor/vendors/partner appointment process.
· Coordination with external counsel/Law Firms with regard to the company’s legal matters and supervising after all company litigation.
· Review, approval, and maintenance of all transaction and contract related documents in India in order to ensure that the associated risks are minimized.
· Interpretation of laws and regulations applicable to the business and providing legal controls and checkpoints.
· Assisting internal customers, negotiating legal terms with the vendors and vetting all contracts, tenders, etc.
· To monitor court/Litigation matters (Complaints, Suits, Appeals, Affidavits, amendments applications etc).
· To verify and check the title documents related with the various projects of the Company.
· Taking care of all Intellectual Property issues.
· Liason and coordination with regulatory bodies and law enforcement agencies.
· Examining legal information to find out the advisability of prosecuting or defending lawsuit. Conducting preparations for conference and defending the organization in legal cases. Examining material, such as publications, advertisements etc., for legal implications.

Educomp Solutions Ltd (Largest Education Company in India providing solutions to educational Institution through innovative technologies):

· Setting up of a fully functional legal team comprising of legal professionals.
· Supervising the entire legal activities of the Company and its group companies alongwith documentation, drafting of commercial agreement such as agreement with Subsidiaries, contracts of goods & services, Business Development agreements, MoU, Franchisee agreements, Content distribution agreement, License agreements, Non-Disclosure agreements, Software Licence Agreement, Service Agreements, Settlement Agreements etc.
· Legal Advisory to all concerned departments including Senior Management.
· Ensuring legal compliance of the regular activities.
· Documentation and overseeing legal issues related to the distributor/vendors/partner appointment process in India and in foreign countries.
· Coordination with external counsel/Law Firms with regard to the company’s legal matters and supervising after all company litigation.
· Setting up of Arbitration panel with appointment of arbitrators comprising of Retd Judicial Officers/Advocates of repute and supervising of the Arbitration proceedings in coordination with external counsel/law firms.
· To coordinate with the lawyers on PAN India basis on issues related with 138 NI Act and criminal proceedings.
· Interpretation of laws and regulations applicable to the business and providing legal controls and checkpoints.
· Assisting, negotiating on legal terms with the parties and vetting all contracts, agreements, etc.
· To monitor court/Litigation matters, legal documentation, issuing legal notices and sending reply to the notices. 
· Taking care of all Intellectual Property issues and initiating action for infringement matters including issuance of C & D notices.
· Liason and coordination with regulatory bodies and law enforcement agencies.
· Ensuring updated Data Management (MIS) pertaining to the entire legal activities.
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· Bar Council of Delhi Enrollment No. D/647-B/2007.
· Practicing in Courts at Delhi NCR.
· Member of Supreme Court Bar Association (SCBA) vide No. 654/K/1285.

PANEL ADVOCATE: 
· Tata Capital Ltd.
· The Nainital Bank Ltd. 
· J.K. Cement Ltd.
· Dalmia Healthcare Ltd.
· M/s. Unijules Life Sciences Ltd.

PROFESSIONAL EXPERIENCE – MORE THAN 12 YEARS  
· TRIAL COURT:
· Dealt with several matters of S. 138, Negotiable Instrument Act for both Prosecution and Defence at several district courts at New Delhi. Wide experience of handling Appeals and Revisions for S. 138 matters before High Court of Delhi.  
· Civil Suit for Declaration, Specific Performance, Recovery, Injunction, Eviction, Execution etc.
· Criminal Trial- Indian Penal Code, Prevention of Food Adulteration Act, Juvenile Justice Act, Prevention of Corruption Act.
· Petition U/s 9, 11 and 34 of the Arbitration and Conciliation Act, 1996


· HIGH COURTS
DELHI HIGH COURT, NEW DELHI
· Company Petition, Pursuing Arbitration Matters, Writs, Civil Suit of various nature( Original Side), Quashing Petition, Bail Matters, Civil Writs, Criminal Writs and others appeals.
ALLAHABAD HIGH COURT AT ALLAHABAD 
· Quashing Petition under section 482 Cr.P.C., 
· Civil Appeals /Revision
· Arbitration Matters 

· SUPREME COURT OF INDIA
· Civil - Special Leave Petition, Original suits, Drafting, arguments of Civil Appeals and Briefing to the Senior Advocates.
· Criminal – Special Leave Petition, Regular Bail etc. 

· TRIBUNAL, APPELLATE  FORUM, & COMMISSIONS
· Central Administrative Tribunal, Principle Bench, Delhi
· NCDRC, SCDRC, District Forum,  Delhi and Gurgaon, Delhi.
· Competition Appellate Tribunal
· Debt Recovery Tribunal

· SUMMARIZED CORPORATE EXPOSURE
The areas of specialization are as hereunder:-
· Extensive exposure in conducting legal due diligence on behalf of Bank as Panel Lawyer towards LAP, Business Loan, Housing Loan, Auto loan etc. 
· Extensive exposure in drafting, vetting and reviewing of commercial agreement such as agreement with Subsidiaries, contracts of goods & services, Business Development agreements, MoU, Franchisee agreements, Content distribution agreement, License agreements, Non-Disclosure agreements, Software, Service Agreements, Settlement Agreements;
· Corporate legal advisory;
· Exposure in setting up of Arbitration panel with appointment of arbitrators comprising of Retd Judicial Officers/Advocates of repute and contesting the Arbitration proceedings on behalf of the clients;
· Interpretation of laws and regulations applicable to the business and providing legal controls and checkpoints;
· To pursue Litigation matters, legal documentation, issuing legal notices and sending reply to the notices. 
· Taking care of all Intellectual Property issues and initiating action on infringement matters including issuance of cease and desist notices.
· Liaison and coordination with regulatory bodies including law enforcement agencies.
· Data Management (MIS) of all legal matters of the client.

· EDUCATIONAL CREDENTIALS
· Master of Business Laws (MBL)
National Law School of India University, Bangalore - 2009
· LLB, Central University of Allahabad 		        - 2007
· M.A (Political Science), Kanpur University	        - 2004
· B.A (Political Science and Philosophy)
	Central University of Allahabad			        - 1999

· PERSONAL DETAILS
· Father Name: 	 	    - Late. Sh. N. K. Srivastava
· Date of Birth: 		    - January 2, 1978
· Language Proficiency:   - English, Hindi
· Current Address:	    - Flat No. 205, Block 3F, Gurjinder Vihar AWHO Township, Chi-II, Greater Noida- 201310.
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